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Open court 

CENTRAL ADMINISTRATIVE TRIBU~ L AL~HABAD BENCH 

ALLAHABAD. 

Dated : This the 12th day of December 

contempt Application no. 2 7 of 2002 
i.n 

original Application no. 1162 of 1999. 

2002. 

Hon 1 ble Mr. Govindan s. Tamp!, Administrat.ive Member 
Hon • ble Mr. A .K. Bhatnagar, Judic.ial Member 

Krishna Gopal, s/o sri Chadd! Lal, 

R/o House no. 2055, Type-II,III, 

Kanpur. 

By Adv : Shri B.B. Sirohi 

versus 

• •• Applicant 

1. sr.i M.K. Kaw, secretary, Hin.istry of HRD, 

New Delhi. 

2. sri H.M. cairae, commiss.ioner. Kendriya V.idhyalaya sangathan. 

18, Inst.itutional Area, Shaheed Jet Singh Marg, 

New Delhi. 

3. sri M.S. Verma, Assistant Commissioner, Kendriya V.idyalaya 

sangathan (Lucknow Region), sector 'J', Al.iganj. 

"· 
Lucknow. 

sri Y Bhardwaj, Principal, Kendriya 

Kanpur. 

By Adv : sr.i N.P. Singh 

ORDER 

Hon'ble Mr. Govindan s. Tamp!, A.M. 

. 
••• ·. :apondenta 

Heard Shri a . B.Sirohi. l earne d ~ounse for the a p
1
; licant 

a nd Shri N . ,~,> .s ingh. l earne d counse l for the r t s,POnd ents. 

2 . r..earned counse l for the a l:>l:>li~ant/Pt titioner pr e sses 

the con tempt pe ticion. we observe~ that this petition has been 

fi l ed a lle ging ~he non-im}:)l e me ncation of the Tribunal's order 

da t ed 27-5-200 2 by which the res~ondents were d irected to 

t>a Y t he a pplicant's · sal ary for the ~riod till 9-5-2002 and 

' 
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a l lot'/ the a p plica n t joining t i me . Howeve r, the 

c. r a ns f e r ord t:.. r h a d not bee n inte r e fe r ed b y the Tribunal. 

I t i s b r .:>ught o u t b y the l earned couns e l for c.he 

res .:> n~..~e nts 

a nd noth i n;;J 

the needful h a s b~en done in 

~~ remain~o be do ne . 

th 1 .3 ~ase 

Havi ng 

e xa mi ne d the matter we are convin~ea t h t the 

respon~enc.s had ~c rfOrmtd the tas k a s s i g ned to them 

a nd \:.he applican t h c1 s n..Jt:. been a ble to ma ke out any 

case on c.he wLl f ul / deli be r ate d i s - obed i e nce o f t he 

Tribuna l' s o r de r. 

3. In t he circ umstances , no contem~t i s made o ut. 

The pe ti t ion i s t he r e for e , d i s missed a notices 

t o alleged ~ co n c.emm:: r s are discha r 

J.v 

~ 
Member-J 

Ma dh u/ 
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